
CE KTRAL ADLINISTRATIVE TRIBUITAL 
CUTTPC K BE NC H: CUTT)CK 

ORIGIIAL WPLIOATION IO.407 OF 2000 
Cuttack this the 5th day of April,2004 

P.P. Das 	 ... 	 pplicant(s) 

-VERSUS - 

Union of India & Ore. ... 	 Respondent(s) 

FOR INSTRUCTIONS 

Whether it be referred to reporters or not -ì 

Whether it ba circulated to all the Benches of the 
Central Administrative Tribunal or not ? 4o' 

CE~LAIl 



CENTRAL Z INISTRATIVE TRIBUNAL 
CUTTZCK BENCH: CUTTICK 

ORIGI1;AL APPLICATION 140.407 OF 2000 
Cuttack this the 5th day of April,2004 

COR?'4: 

Tx- iON'JLE SHRI 13.14. SCM, VICE-CHAIRMAN 
AND 

THE HON • BLE SHRI M.R.MOHANTY, r1EMBER( jui) Ic i) 
a a, 

Pares' Prasad Das, aged about 26 years, 
Son of Late Ananta Prasad Das, At/PO-
Naitapur, Via-Ranital, flist-Bala.sore 

Applicant 

By the Advocates 	 M/s .2 .Satpathy 
T.K.Nayak 

-\IE RSUS 

Superintendent of Post Offices, Bhrak Division, 
Shadrak, At/P0/1ist-3hadrak 

Respondents 

By the Acvocates 	 Mr.A.ls.20se,S.S.C. 

ORDER 

MR. M.R. MO HANTY, MMBE R (JWICI AL); dhile w.rJiI4q as 

Extra Departrnenta]. Branch Pest Master .f Maitaur Branch 

Office, Ananta PrasaE Das( the father of the applicant 

ieá prematurely on 1.7.200, leaving behina the f.11.wing 

legal heirsp- 

 Malatilata Dash 	•.. 
 Urnsh Chanra Das 	... Sen 

 Suresh Prasaá Das ... S.n 

 Paresh Prasaá Das 	... 

 Naresh Presal Das •.. Sen 

 Jegesh Prasal Das 	... sen 

2. 	The present applicant, Paresh Prasac Das 

applied to the Respenóents-Department seeking a c.mpessisnete 

ap.intment and before any áecisisn 	could ix 

CUfli 	the Re', cr 

notif ied the vacancy (fell facant óue to premature Seath 



r 
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- 	of his father) to be filled up and 

applicant filed the present Original plicatien, under 

ecti•n 19 of the Administrative Tribunals act, 1985, 

for redressal of his grievance. During pendcy .f this 

case, the Circle Relaxatian Cemmittee(in sh.rt C.R.C.) 

under the Chairmanship .f Chief Pest Master General of 

Orissa, on 31.1.2001,c.nsioere4i the case of the applicant 

for pr.viding him a cempassisnate appeintment, but it 

did net finc any justificatian since two sens .f the 

deceased are in Gevernment service and that the ceneitian 

of the family was founa to be net indigent. This factem 

was cemrnunicated to the applicant under Annexure-R/10 

dated 16.2.20C1. On the face of this oevel.pment, the 

applicant had amended the Original Applicatien. 

A csunter was filed by the Resi'ondents-Department 

justifying their stand/the aecisien of the C.R.C. 

by filing an affidavit it has been disclosed that 

the sens of the deceased bDi3M who are in gainful empl.yment 

are net supperting the family and in .rder to st.stantjate 

his said stmnd, the applicant has placed on recerd a c.py 

of the Parichayat Rafa Nama cated 10.5.1994 to sh.w that the 

during the life-time of the deceased EDBPM ki his earning 

sons separated from him. 

In D.G.P&T letter oate 12.03.1993 it has been 
certifies 

clarified that if lecal barpanch/Hias4j 	L9 separatien 

.f the earning members from the aistresse40 family, then 

the case can be taken into cenSierati.n. The rel&eant 

p.rtisn .f the L)..P&T instructiens are extracted hereunder 

for ready reference: 
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In certain cases where there is already 
an earning member in the family but Huddia/ 
Spanch or MP/rA certified that the employed 
member is living separately and not rendering 
any financial assistance to the main family, 
the requests for compassionate appointments may 
be entertained and considered on merits. In 
certain cases, the literate dependants/near 
relatives are neither employed in Government 
service nor somewhere else but are engaged in 
cultivation etc., and not supporting the 
family of the deceased ED,  Agent, requests for 
compassionate appointment in such cases can be 
entertained."  

In the aforesaid premises, since the applicant is 

placing certain materials to show that earning membets 

the distressed family are not supporting the family, the 

authorities/respondents, are hereby directed to reconsider 

the matter/grievance of the applicant for a compassionate 

appointment; for which the applicant must now place all 

possible materials 	be putp before the Respondents by 

the end of April, 2004. In the event all materials are 

placed before the Respondents (by the applicant) by the 

enu of Z4# 2004, then the authorities/C.R.C. should 

give full reconsideration to the matter, keeping in view the 

tG.(pc$ts) circular and the lawful docents to be produced 

by the applicant. 

With the aforesaid observation and direction, 

this O.A.is disposed of. No costs. 

(M .R.MOHANTY) 
VL'CE-CHAIRMN 	 MEMBER(JInD.ICIAL) 

BJY 


